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(Sh.ti Basudeb-Acha'riaJ 

~Y soluitdon. The Home Ministry say 
that the ~rob ems of raitt,.l«t \ to-
ners are to be dealt with by th l\ail-
way Ministry and the Railway MiniS-
try,, in turn, advised the Nu India 
Retired Railwaymen's Fedetaitlo that 
it was the Finance Ministry which 
was competent to deai with their 
probiems and he pension d J)atbnent 
of the Finance Ministry has again 
thrown the ball in the Railway 
Ministry's court. To say the least, 
•this attitude s,peaks of utter callous-
ness and indifference of the Govern-
ment to their problem. This state 
of affairs bas naturally created frus-
tration among the pensioners. And 
the Governmeot should know that 
most of the pensioners are facing a 
Slituation of destitution because of 
the nonchalant attitude of the Go-
vernment. 

Therefore, I urge upon the povern-
ment t0 examine their problems and 
dress them as early as t)C)Ssible. 

(xiii) Need to release quota of Paper 
Ior Madhya Pradesh to meet the 
demands of students 
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strike by Employ s of Neyvet 

· yv ti Lignite Corporation Limit d . 

DR. V  • KULANDAIVEtU (CHI-

DABARAM): Und~r Rul 377. I make 
the following statement. 

I  would like to ctra w the immedia t 
attention of the Union Gov rnment 
about th serious pli ht of th em1>lo-
yees over 17 ,000 in numb r of th 
eyvell Lignite Corporation Ltd., and 
their families and :total rparalysis in 
th essential servic s and in the pro-
ducti vlty with a marked set back i 
the power generation followin non-
settlement of Bonus Issue until date, 
consequently an indefl.nit stdk sine .. 
10 P.M. of 27th Octo r, 1982. 

The Joint Union Action  Council o 
NLC inithllly demanded 20 p r cent 
Bonus inclusive of 4 pe~ cent annual 
incentiv on the grounds o 86 p r 
certt productivity with an earmark o 
Rs. 38 cror.e profit :for 1981-82. 

.FolJowing seri · s ot n tot!ations th 
Management Ofi rtnciple eed onl 
u~to 11.7 per cent exclusive of annual 
incentive of 4 per cent and 0'.58 per 


